CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

Second Floor,
Commercial Complex,
Indiranagar,
Bangalore-38,

Dated: 2 3 F £ 81994

A

7/

RPPLICATION NO(s) SOl of 1994,
RPPLICANTS: Gopal v/s.s REGPONDENTS:Chief Supdt.CTO,B'lore
and others.
TO,
L, Dr.M.S.Nagaraja,Advocate,No.1l,First Cioss,
Second Floor,Sujatha Complex,Gandhinagar,
Bangalore-9.
2. The Chief Superintendent,

- Central Telegraph,Bangalore~l.

2. Sri.M.S.Padmarajaiah,CGSC,
High Court Bldg,Bangalore~l.

SUBJECT:~ Forwarding of copies of the Ordeis passed by
the Central Adminiétrative Tribunal,Bangalore,
E -X X X~

Please find enclosed herewith @ copy of the
ORDER/STAY ORDER/ INTER IM QRDER/, Passed by this'Triﬁunal
in the above mentioned application(s) on 17-02-1994.
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH
ORIGINAL APPLICATION No.301/94
. THURSDAY, THIS THE 17TH DAY OF FEBRUARY, 1994

SHRI JUSTICE P.K, SHYAMSUNDAR eoe VICE CHAIRMAN
'SHRI T.V. RAMANAN " ees MEMBER (A)
Shri Gopal

Rged 37 years,

S/o Sri Shivaram

1/2, 4th Main

Matadahalli

Bangelore - 560 032 eee Applicant

( By Advocate Dr. M.S. Nagaraja )

Vs.

1. The Chief Superintendent,
Central Telegraph Office,
Bangalore.

2, The Director,
Telecom,.
Bangalore Area,
Bangelore - 560 009,

3. Union of Indiae,
represented by
Secretary to Government,
Ministry of Communicetions,
Sanchar Bhavan,
Bew Delhi,

4, The Chisf General Manager,
Telecom,
Karnataka Circle,- _ :
Bangalore - 560 008, - e+« Respondents
( By Advocate Shri M.S. Padmarajaiah,
~ Senior Standing Counsel for Central Govt.)
ORDER
Shri Justice P.K, Shyamsundar
After having‘haard Dr. Nagaraja, we direct Shri M.S,
. Qedmarajaiah, Standing Counsel to take notice. We find that

I"a;plicant has still to exhaust one more remedy by filing a
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revision petition, He

circumstances, we have

before sseking any reli%ﬁ

486/93). Accordingly,
appreach the revision g
same, it will be open t

us, if necessary.

2, With this ob
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j&s not exhausted that remedy. In similar
|

rected awplicant$ to exhaust the remedy

 from ths Tribunalo (see order in OA
A&iﬁba direction to the applicant to
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’ him to apek any further difzétion from
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ervation, this application stands disposad
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?thority ahd subject to the outcome of the

off. However, we thin
of the allsged loss of
till the revision petif
the eondition that the

within six weeks from ¢

<d-
“i— l
( T.V, Ramanan )

rit just gnq proper to stay the recovery

revenue to Government referrad to in the 0A

:Mon is diép&sed off, subject, however to

\
H applicant 71105 a revision petition

he date of this order.,
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( P.K. Shyamsundar )
! Vice Chairman
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